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CWMA upholds CWRC

order, directs

Karnataka to

release 3k cusecs till Oct 15

EXPRESS NEWS SERVICE
@ Chennai

THE Cauvery Water Manage-
ment Authority (CWMA) on
Friday brushed aside stiff op-
position from Karnataka and
upheld the September 26 direc-
tive of the Cauvery Water Reg-
ulation Committee (CWRC) or-
dering release of 3,000 cusecs
of water to Tamil Nadu till Oc-
tober 15. Tamil Nadu officials
had sought 12,500 cusecs for 15
days to save standing
crops in delta areas at
the meeting.

Sources said Karna-
taka officials took a
tough stand saying the
upper riparian state
was not in a position to
release water to Tamil
Nadu as water availa-
ble in the four Cauvery
basin reservoirs was
insufficient to meet
the irrigation and
drinking water needs
of several districts in
Karnataka.

Emerging out of the
meeting, a senior Kar-
nataka official told re-

Q

Only when both
the states have
cordiality and
share affection,
those who live in
the other state
can live without
fear. We are not
living in separate

outfits and farmers’ organisa-
tions observed a bandh across
the state to protest against the
release of Cauvery water to
Tamil Nadu. The Karnataka
government recently declared
many taluks as drought-hit and
a sizeable number of them fall
in the Cauvery basin.

Earlier in the day, Tamil
Nadu Water Resources Minis-
ter said though Karnataka re-
leased water as per the earlier
order of the CWMA, it is not

enough to save the
standing crops in del-
ta districts. The min-
ister said despite hav-
ing sufficient water in
reservoirs, denying
water to Tamil Nadu
is totally unfair. Inan
interstate river, the
tail-end areas should
be given priority in
sharing water for irri-
gation. Karnatakanev-
er accepted this. The
neighbouring state
also refused to honour
the orders of the
CWMA and SC, the
minister said.
“Karnataka and

: countries - .
porters that Tamil Tamil Nadu are neigh-
Nadu urged CWMA to Duraimurugan, bouring states. Thou-
direct Karnatakatore-  TamilNaduWater  sands of Tamilslive in
lease the backlog of  ResourcesMinister  Karnataka and thou-
over 12 tmcft and 12,500 sands of Kannadigas

cusecs of water per day but the
authority rejected the demands.
Tamil Nadu has the advantage
of northeast monsoon but Kar-
nataka does not have that.
Tamil Nadu also has ground-
water but the state misuses it,
the official said. Asked wheth-
er Karnataka would approach
the Supreme Court, he said a
decision would be taken by the
end of the day after consulting
legal experts and others.
Meanwhile, pro-Kannada

Kumari fishers go missing as vessel sinks

EXPRESS NEWS SERVICE @ Thoothukudi

live in Tamil Nadu. Only when
both the states have cordiality
and share affection, those who
live in the other state can live
without fear. We are not living
in separate countries. We are
just neighbours and we need
each other. Karnataka Chief
Minister Siddaramaiah and
Deputy Chief Minister DK Shi-
vakumar who deny water to
Tamil Nadu are seasoned poli-
ticians and I have high regard
for them,” he said.

search operations.

Sources said over 16 fishermen

K’taka stir disrupts normalcy, sec 144 in basin dists

BENGALURU: The Karnataka
bandh called by ‘Kannada Ok-
koota’ to oppose the release of
Cauvery river water to Tamil
Nadu disrupted normal life in
Bengaluru and other southern
parts of the state on Friday. Au-
thorities had clamped prohibi-
tory orders under section 144
of Criminal Procedure Code in
Bengaluru Urban, Mandya,
Mysuru, Chamarajanagara,
Ramanagara and Hassan dis-
tricts, and declared holiday for
schools and colleges there.
‘Kannada Okkoota’ is an um-
brella organsation of Kannada
and farmers’ outfits. A Ben-
galuru bandh was observed
over the same reason on Tues-
day. As many as 44 flights to and
from the Kempegowda Interna-
tional Airport here were can-
celled owing to the Karnataka

bandh.

Similarly, the state transport
corporations too cancelled
many of their bus services, es-
pecially in the Cauvery basin
districts of Mysuru, Mandya
and Chamarajanagar, where
the bandh had the most impact.
Most of the shops, business es-
tablishments and eateries in
Mandya in southern parts of
the state downed their shutters.
Private vehicles were off the
roads in those areas.

The state owned transport
corporations operated very few
buses in the southern districts
fearing backlash. The bandh
evoked a mixed response in oth-
er regions of the State.

Protestors set fire to a por-
trait of Tamil Nadu Chief Min-
ister M K Stalin in the district
headquarters of Chitradurga.
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Those who tried to protest in front of Town Hall were taken to Freedom Park,
Bengaluru | SHASHIDHAR BYRAPPA

The Kannada film industry
joined the bandh with actors,
producers, directors and tech-

‘Manavalakuri IREL unit getting
awards for best practices since 1999

EXPRESS NEWS SERVICE
@ Thoothukudi

THE Manavalakurichi unit of
IREL (India) Limited, in asso-
ciation with the Tamil Nadu
Mines Safety Association, ob-
served the 63rd Mines Safety
Week in Nagercoil recently.
Mines Safety Week-2023 empha-
sised the theme ‘safety for sus-
tainable mining- a way of cul-
ture’. Director General of Mines
Safety Prabat Kumar graced
the occasion in the presence of
Southern Zone, Deputy Direc-
tor General of Mines Safety
Deo Kumar, IREL (India) Chair-
man and Managing Director
(CMD) D Singh and other digni-
taries. Manavalakurichi IREL
Chief General Manager N Sel-
varaj welcomed the chief
guests.

Addressing the gathering,
IREL CMD Singh said the Man-
avalakuriunit of IREL has been

achel -- are believed to have drowned

IRELCMD D Slngh addressing the
function of Mines Safety Week | express

At least 88% of the
accidents could be avoided
by following the stipulated
norms regarding workplace
safety and understanding
the nature of works

Q

Durai Kannu, India Cements

securing awards for excellence
and best practices since 1999.
Prabat Kumar said the online
mode of procuring first class
mines manager license had in-
creased transparency in the

sector. New guidelines for min-
ing are about to be released,
which will prioritise safety at
the workplace to avoid acci-
dents, he said.

The speakers on the occasion
emphasised safety aspects to be
followed during work hours. “At
least 88% of the accidents could
be avoided by following the stip-
ulated norms regarding work-
place safety and understanding
the nature of works, while the
remaining 12% could be avoid-
ed by bringing workplace risks
to the attention of authorities
at the right time,” said Durai
Kannu of India Cements.

To commemorate Mines Safe-
ty Week, the Manavalakurichi
IREL unit conducted mechani-
cal trade tests, elocution, and
sports competitions among
mine employees. The chief
guest handed over certificates
and awards to the winners of
various competitions.

nicians staging a sit-in demon-
stration here. Actors Shivaraj-
kumar, Darshan, ‘Duniya’ Vijay

and Dhruva Sarja were among
those who took part in the
protest.

Theatres across the state
have canceled the shows till
evening, with the Karnataka
Film Exhibitors Association
backing the shut-down. Most of
the information technology
companies and other firms in
Bengaluru have asked their
employees to work from home.
The Auto Rickshaw Drivers Un-
ion and Ola Uber Drivers and
Owners Associations too had
extended their support to the
bandh.

Meanwhile, Karnataka Dep-
uty Chief Minister D K Shiva-
kumar maintained that there
was no need for a bandh over
Cauvery row as his govern-
ment was protecting the inter-
ests of the State. PTI

Court permits NHAI to collect
full fee at Vagaikulam toll plaza

EXPRESS NEWS SERVICE @ Madurai

REVERSING its earlier interim
order to collect only 50% of the
toll fee at Vagaikulam toll plaza
due to poor road conditions, the
Madurai Bench of the Madras
High Court on Friday permit-
ted NHALI to collect full fee at
the toll plaza. A Bench of jus-
tices SS Sundar and D Bharatha
Chakravarthy reversed the or-
der while hearing a petition
moved by NHAI against the
said interim order citing the
amount of revenue loss NHAI
would suffer through the imple-
mentation of the order.

In the earlier hearing on
NHAT’s plea on September 26,
the judges had noted that the
50% fee collection, ordered by
them on September 11, was not
at all implemented. Criticising
this, the judges had directed
NHALI to first comply with the
order before seeking the relief.

When the case was heard
againon Friday, NHAI informed
that the order was implemented
for a day and requested the
Court to suspend the operation
of the order in view of the rev-
enue loss. Recording this, the
judges reversed the earlier or-
der and permitted NHAI to col-
lect the complete fee. Mean-
while, the PILs which sought to
repair the damaged NH, based
on which the 50% fee collection
was ordered, are still pending
before the court.

Though this was a long stand-
ing problem, it came to the fore
recently following a PIL filed by
S Ferdin Rayan of Tirunelveli.
He said the Thoothukudi-
Tirunelveli NH has been in dis-
repair for several years. Both
the bridge, where the NH cross-
es the Thamirabarani river, and
the roads are filled with cracks
and potholes and have not been
relaid since 2003, he alleged.
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AT least three fishermen belonging
to the Kanniyakumari district went
missing in a tragic accident involv-
ing a mechanised fishing vessel,
which had at least 16 fishermen on-
board when it sank off the Manapad
coast near Thoothukudi. The miss-
ing fishermen have been identified
as Payas of Kottilpadu, Anto, and
Arokiyam of Colachel fishing
hamlets.

Meanwhile, Tamil Nadu Minister
for Milk and Dairy Development T
Mano Thangaraj visited the houses
of the missing fishermen and con-
soled their family members, besides
assuring them of carrying out

ascertained.

went for deep sea fishing on a mech-
anised vessel owned by Anto from
the Colachel fishing harbour, on
September 25. “After fishing
off Thoothukudi coast, the
vessel met with an accident
during their return to the
Colachel on Friday and
sank at 30 nautical miles off
Manapadu coast,” said
sources, and added that the
reason for the accident is yet to be

While fishermen in the vicinity
rescued most of the fishermen on
board, three of them -- Payas of Kot-
tilpadu, Anto, and Arokiyam of Col-

along with the vessel. “An ICGS ves-
sel has been roped in for the rescue
of those stranded in the sea.
Minister Mano Thangaraj visited
the houses of the missing fish-
ermen at Colachel and Kottil-
padu in the presence of leg-
islator Prince, fisheries
department officials, Kottil-
padu parish priest, and fish-
ermen representatives on
Friday. As the fishermen’s fam-
ilies demanded a search for the
missing fishermen using advanced
instruments of the Indian Coast
Guards, the minister assured to do
so by taking it to the knowledge of
Chief Minister MK Stalin.
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NDH-4 Certified Nidhi Company

NOTICE OF DIVIDEND
In the 119" Annual General Meeting
of the Shareholders of the Nidhi held
on 29th September 2023, dividend
@ 25% p.a (Period based pro-rata)

IN STEEL TECHNOLOGY

‘NIT Tiruchirappalli invites applications for admission to the one
year self supporting Online Certificate Course in STEEL
TECHNOLOGY. For practicing Engineers (Dipl. / B.Sc., / B.E.) and
Engineering Graduates (any branch); and Final Year Engineering
Students (any branch). Brochure in portal: steeltechonline.nitt.edu.

Application due, ONLINE, with application fees, on or before
30 October 2023.

For clarifications: makesteel @ nitt.edu.”

KmuLe The Kerala Minerals and Metals Ltd
(A Govt. of Kerala Undertaking) Sankaramangalam, Kollam-651 583
Phona : 04T6-2651215 i 217, E-Mal :md @kmml.com

TENDER NOTICE
Far more details please vist E-Tendering Portal, htips./etenders.kerala. govin or wwwkmmilcom
5l No. Tender ID Hems

| 2023_KMML_606855_1 | For the supply of PTFE Pipe Fittings

2 ?DE.’.’I KMML_B03855_1 | For the supply of quick opening door for Rotary
. Digester-2Nos

Far procuramant of YWorm Raduction Gaar Box

For the supply of High Alsmina Refractory Bricks/
Rafraciory Bricks

§ | 2023_KMML_B05204 1| AMC for the repair and servicing of Splll Alr
conditioners in our TP unif for the period 2023-24

For the supply of Sleeve Baaring for Plummear
Block-2 Nos

Sd- Managing Director for The Kerala Minerals and Metals Ltd

POSSESSION NOTICE

Wharaas tha Authorised Officer of Asset Reconstruction Company(indiajlimited under
Secuntization And Reconsinsction of Financlal Assets and Enforcement of Secunty Inferest Act
2002 ard in axerciza of powers confered under Saclion13 (12} read with Rula 3 of the Secunty
Inkeres| (Endarcamenl) Rules, 2002 issued Derand Malices under Seclion 13 [2) of e said Acl,
caling upon the folowing bormowers to repey the amounis mentioned aganst their respective
name lagslhe wilh interesl hereon al the applicable rales as mantioned in the said nalices,
within &0 days from the date of recelpt of the sald Maliges, along wilh fufher inberest &5 apolica-
ble. incidemal esgpersas, coeds, changas ede incurmad 1il fhe daba of payment and § ar raalization.
The Delow-menhonsd Loan Account aiong with 15 undedying securfyies), includng e
Immerable Property, hed besn acquired by ARCIL aciing & Truslee of ARCIL-Retsil Loan
Portfalio-C7-A-TRUST from Marappuram Home Finangce Lid. (MHFLY) ("Assignas) in terms of
Seciion 5 of the SARFAES] Act, 2002,
Lown Accournt Nod
Boarowar Name! Selling Bank Nams

LAN No: SNAGEMOZTIG & MOSOLALONSD Physical
00005012258 Manappuram Homse Finance Lid.
{“MHFL") Mr. Johnsan L & Mrs. Tharskeswari J 2502023

DESCRIPTION OF SECURED ASSET :- All The Pieca And Parcal Of Tha Morigaged Proparty
Siluated ALRe Sy MNo149 & 1410, D Mo 7801, Thirparappu Wlage, Kayal Read, Vilavanoode
Taluk,Kadembamoodu, Kanyekuman, Temil Hadu, Pinc 629161

Thi borroracers manfoned heren aboeg Maving Maled o repay The amounts, noce 5 heneby gheen
i the borrowers and o the public in general that $he Authorized Odficer of Ancil has faken Phigsical
Possession af the properes’ Secunsd beels descried herein above in exercse ol poess
canfemed on him under Section 13(4) of the said Act read with Rule 8 of the gaid Rules an the date
menlicred abowa, The bomowars in paficular and the public in general is hanaby cauliorad nol io
deal with the aforesald propediesiSecured Assets and any dealings with e sald
proparies’ Secured Asseds will ba subjact ta the charge of &rcil end infarast therean.

The berwersmorlgagorsiguaranons albention s irvlid o prosisions al sub seclon {8} ol
Section 13 of the Act, in respact of bme available, 1o redeem the secured essets,

Place: Kanyakumari Sdl- Autharised Officer

Crate: 30009 2023 Asset Reconstruction Company (India) Lid,

A | ASSET RECONSTRUCTION COMPANY [INDIA LTD.
alCl

e i

ol

| 2023_kmmL_605200_1 |
2023 KMML_B08E322 1

Su | a2

B | 2023 KMML_BOT443 1

Chavara 20.09.2023

Demand Notice Date /| Type and Date
13{2) Motice Amaouwnt in Rs. |and Possassion

Rs.BA5.00%- &
13.08. 2022

CIN: UES99MHZ00IPLC1 3488 wwews, arcll.codn

- H-E.'Is.h'-&d Office: The Ruby, 10th Fleor 29 Senapati Bapat Marg. Dadar (West),
Mumibai - 400 028 Tel: + 91 2266561300

bBranch Address: Mo, 1-G; First Aieor, Century Mlaza, Mo 560-562, Anna Salal, Teymampet, Chennal-200018

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
AMRL HITECH CITY LIMITED OPERATING IN
[MULTI-PRODUCT SEZ] AT [NH 7, AMRL SEZ, Nanguneri Taluk,

Nanguneri, Tirunelveli, Tamil Nadu-627108]
(Under Regulation 36A (1) of the Insolvency and Bankrupicy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
RELEVANT PARTICULARS

was declared for the vyear ended
31st March 2023, payable to those
members, whose names appear on the
https://www.nitt.edu or https:/admission.nitt.edu/phdjan24/ HEQISIEI’ of MEH’\DEF’IS as on the date of
for further details. Annual General Meeting.

The application portal will be closed on 318t October 2023 If the dividend amount exceeds
(5:00 p.m.). - .

THE REGISTRAR! |p¢ 100/- dividend warrants will be sent by
post and Rs.100/- and less will be paid on
requisition at the Branches / Central Office

Ph.D. Admission - January 2024
Applications are invited from the eligible candidates for admission to
Ph.D. (Full-Time / Part-Time) Program for the year 2023-2024
(JANUARY 2024 Session). Candidates may visit the institute website

For details, visit https://www.nitt.edu or

https://admission.nitt.edu/phdjan24/

1.| Ham of the Corporate Deblor | AMRL HITECH CITY LIMITED
| along with PAN/CIN/LLP No. | CIN: U70101TN2000PLC044980
L |Address of the registered office |NH 7, AMEL SEZ. Nangunern Taluk,
Mangunen, Tirunetveli, Tamil Nadu-627108

1 URL of website https /hwww amrisez com/
4, | Details of place where majonty |NH T, AMEL SEZ, Manguren Taluk,
of fixed assets are located | Nanguneri, Tirunehveli, Tami Nacu-627108

(L) has a approved mull-product SEZ of 2518
ACRES of LAND wide L PYD.T.C.P No. 802010 from
.  Dwectorate of Town and Country Planning, Chenna
B. | Quandity & value of main products’ | NIL
| Senvices soid in last financial year |
7. | Number of ampioyses/ workman I
B | Further details including iast available The required details are avadabie at the Regrstared
financial staierments (with schedules) | Dfics of be Resolubion Prolessional at D-31304
of hwo years, lists of crediions, The Lagend, Sushant Lok-3, Sector-57, Gurgaon
relevari dates for subsequent events | Haryana- 122003 Ahermatvely. the detals can also
of the procéss am avalable at be obtained by requesing through an Email at
oirp amr 202 38 gmal com
The: required details are avalable at the Regisiered
Difice of he Resolulion Prolessional af D-31304
The Legend, Sushant Lok-3, Secior-57, Guegaon
Haryana-122003. Aliermiaively, the detals can also
be obtainad by raquesing through an Email at
I::"Jan'rl?ﬂ?ﬂ-ﬁgmaulu:rr
15102023

5 | Instaliod capacity of main
products’ sanices

o Eligibility for resolubon applicants
under saction 25(2)(h) of the
Code is avalable at

10| Last date for receipl of expression
of inlerest

11| Date of msue of provisional lis! of | On or before 251072023
prospeciive resolution applicants

12| Last date for submissaon of
pbjecions io provisional kst

13| Date of issue of final st of
prospacive resolution applicants

' On or before 30102023
| On or before 09/11/2023

Bharat Coking Coal Limited

A Mini Ratna Company
B (A Subsidiary of Coal India Limited) T e

NOTICE

All the tenders” issued by Bharat Coking Coal Limited
(BCCL) for procurement of Goods, Works and Services
are available on website of BCCL www.bcclweb.in, Coal
India Limited (CIL) e-procurement portal https://
coalindiatenders.nic.in and Central Public Procurement
Portal https:/feprocure.gov.in. In addition, procurement
i5 also done through GeM portal hitps:/igem.gov.in.

*This is applicable to all Open (Domestic/Glabal) Tenders
issued thorugh e-procurement portal of CIL.

of the Nidhi.

V.Vijayakumar
Company Secretary

Place : Kumbakonam
Date : 29.09.2023

Note : Dividend to the shareholders, who have
given Standing Instructions, have been sent to the
respective accounts. Shareholders who are yet to
give standing instruction are requested to submit
the same at our Branches / Central Office, enable us
to send the dividend every year.

1 Diate of isswe of information On or before 141172023
mEsmorandum, evaluation matix
and request for resolufion plan io
prospeciive resolution applicanis

15| Last date for submission of
resolution plans

6 Process email id to submit EQl  cirp.amri2023@gmail.com

| On or before 141212023

Sdl-
Mulkul Kumar, Resolution Professionsl
in The maiier of AMRL HITECH CITY LIMITED

Date - 30.09.2023
Place Gurugram, Haryana

Regn. No: IBBLIPA-0011P-PO1ET0/2019-2020012642 | AFA Valid Upto: 21/062024)

. . THijsrn Fill /thenewindianxpress
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Log to www.newindianexpress.com EXPRESS == =3
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ﬂ‘c'.c’ El‘ank Branch Office: ICIC] Bank Lid. 410, Mythraa Towar, Bommanhalll Hosur Main Hoad Bangalons- SE008H

The lollowing bomower's have defaulied in the repayment of principal and inleresi of the loans facility obtained by theam from the Bank and the loans
have been cassified as Non-Pedorming Assets (MPA). A nolice was issued o them under Section 13 (2) of Securitisation and Re-construction of
Financial Assets and Enforcement of Security Interest Act-2002 on their last known addresses, however it was not served and hence they are
hereby notified by way of this public notica

Sr.| Mame of the Borrower! Pr Address Date of Motice | NPA
Mg |Co-Borrower Guarantor/ of Secured Assat/ Sant/ Outsta- | Data
(Loan Account Asset to be Enforced nding as on
Number) & Address Date of Notice

1. |Ramalakshmi & Schedule "A" of Property All that piece and parcel of land measuring to an extent of 24 cents 05/08/2023/ | 10/06/
Samudram/ S No {0.09.71 Hectare ) Eastern side on tha Northem side of Total extent of 0.65.5 Hectare, 1 Acre Rs. 2023
1200/a1 Ward No 15 | and 55 cents land, with absolute right over the pathway on the southem side of Courtalam to | 1.47.77.574/-
lilanji Village Five Falls Road and other easement rights, etc, comprised Survey 12004/ siluated at llanji
Courtallam Panchayal | Village, Courtalam Panchayal Union Ward Mo. 15, Courtalam 1o Five Falls Road Tenkasi
Union Tenkasi Joint 1 | District, being Bounded On The MNorth by Stream from East-west and the Property belongs o
Sros No 1200/a1 Sankara Ashraman South by Property belongs to Ms. Thangammal, SouthNorth Pathway,
Courtallam- 82 TB02) Property balongs lo Shn Vinothkumar East by Stream from South-Morth Weast by Proparty
LETVIODDDE212774 & | belongs lo Shri Kalimuthu and Alagesan and lying within the Registration District of Tenkasi
LETVIODDDEZ 18216 and Sub-Regisiration District of Tenkasi Joini-1, Tenkasi District

1. |Gnanasekar D & Amala| Schedule “A" of Property All that piece and parcel of vacant Plot measuring to an extent | 17082023/ |02/04/
G/ 3129 & 3131 CSl | of 1181_25 Sq.FL. comprised Matham Survey No_34/1 situated at Ward No_3 Rs. 2022
Church Street Guruvarpatti Village Vattakarai Salai, Vilathikulam Taluk, Tuticorin District, being 4,486,976/
Guruvarpatti Village Bounded on the Morth by East-West Street South by House of Shri M.Ganapathi Konar
Pudhur Uinion & Common lane East by House of Shri C.lsravel & Common lane West by House of Shri
Tirunebveli- 528904/ Gnanavel Admeasuring Morth to South, Eastermn Side: 31.50 feet North to South,
LETUNOODOOGES4 109 & | Western Side: 31.50 feet East to West on the Morthemn Side: 37.50 feet East to West on
LB TUNMDDOD0ES4113 the Southam Side: 37 .50 feat and lying within the Hegistrabon District of Tuliconn and

Sub-Registration District of Nagalapuram, Tuticorin District.

The steps are baing taken for substiluted service ol nolice. The above bormowear’s and/or thair guarantors (as applicable) are advisad 1o
make the payments of outstanding within period of 60 days from the date of publication of this notice else further steps will be taken as per
the provisions of Securitisation and Re-construction of Financial Assets and Enforcement of Security Interest Act, 2002
Date : September 30, 2023

wPlace : Tirunelveli

Authorized Officer
ICIC] Bank Limited,./




